
Reglonal Oflice - Nelamangala
xainatita State Pollution Control Board

1st Fldor, Urban Eco Park,

100 Fest Road, 3rd Phass,

Peonya Industrial Area, Bsngaluru-560 058.

Telefax: 080-28390499

sg,dcgd dCro ; Jo$otle
rdr d)da, eDrd qaae-rDr.F,
100 .ra dE, 3dr dod,
e,'cra. trDoD 4dd,
dodCad-560 058.

Email: nelamangala@kspcb.gov.in
towards a cleaner Karnataka

-;G-

iffiE\r7z
dmrudoq
dnOd Oo$odrto*ode

To

No.PCB/Ro-NELt2020-2tt I t S, Date:

I 6 FEB 2021

The Member Secretary

Kamataka State Pollution Control Board

#49, Parisara Bhavan, Church Street

Bangalore-01

Sub: Forwarding of Joint inspection report with respect to O.A' No' 258 of
2O2O (SZ) of Hot mix plant Sy No. 138 &2214, Gundenahlli Village,

Thyamagondlu Hobli , Nelamangala tq, Bangalore Rural dist- reg

Ref: 1. Board office memorandum dated 25.01.2021

2. Inspection ofthe Hot mix plant on 06.02'2021

Sir,

With respect to above subject and reference, it is brought to your kind notice

that the above said Hot mix plant was inspected by Deputy commissioner, Bangalore

rural dist and RSEO Bangalore North on 06.02.2021 as per the Board office

memorandum cited at ref(l). Please find herewith enclosed the copy ofthe same for

your kind reference.

Yo thfully

Environ
elamangala
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Environmental Pollution is Social Evil, Prevent it. dond dnod, sd.trad s)d)#, oddlno$ogl.

"Kind Attn : ViiikerthikeYn. SEO "



REPORT OF THE JOINT COMMIITEE IN THE MAT.TER OF O.A No 258
OF 2O2O (SZ) SUBMITTED BEFORE THE HON'BLE NATIONAL GREEN
TRIBUNAL, SOITHERN ZONE, CTTENNAI, AS PER ORDERS DATED
16.t2.2020.

I.O PREAMBLE

ln the original Application No. 258 of 2020 (SZ), fired by Sri Kirankumara vs
State of Karnataka & Ors, the Hon,ble National Green Tribunal (NGT), Chennai
issued Orders on l6,lZ.212}with the following directions:

9. In order to ascertain the genuineness of the allegatiow and also
violations alleged, we feet it appropriate to appoint a Joint Committee

comprising (1) Deputy Commissioner, Bangalore Rural District/ Distrid
Collector, Bangalore Rural disticr whoeyer, moy be lhe administrative
head of fiE District or a Senior Oflicer not below the ran*. of Sub

Divisional Magistrate or Assistant Collector deputed by the District
Collector/ Depug Commissioner, Bangalore Rurol and (2) a Senior

Oficer from Kamataka State pollurion Contol Board (KSpCB) os

directed by tle Chairman to ilaryct the area in question and submit a
octual as well as action talcen report, ifthere is any violationfound.

10. The committee is directed to ascertain os to uthethet the lh responfunt
is having all necessary permissions and clearance requircd for the
purpose of establishment of the unit and whether rhey are complying with
lhe conditions of Wrmissions or clearances if any granted and whether tle
pollution con rol norms which they are expected to maintain are in order
and if there is any violation, what is the nature of action taken by the

regulating authority including imposition of eruironmental comrynsation
as directed by this Tribwnl in several cases of this nature and also to
ascertain as to t,hetler the unit is established in ary of the prohibited zone

under the TGR Notification, 2003.
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ll. The Kamataka State Pollution Control Board (KSPCB) will be the

nodal agency for co-ordination and also for provtding necessary logistics

for this purpose.

Pursuant to the directions of the Hon'ble NGT, the Kamataka State pollution

Control Board constituted Joint committee consisting of following officers

(Annexure- I );

st.
No

Name & Designation Designated in the
committee

I The Deputy Commissioner/ District Collector,
Bengaluru Rural Distric! Kamataka

2 The Znnal Senior Environmental Officsr,
Kamataka State Pollution Control Board,
Bangalore North
The Environmental Officer,
Regional OIIicer- Nelamangala
Kamataka State Pollution Control Board,
Nelamangala Tq- Bangalore

Member

Convener

2,0. Tsn*rs or REFER-ENCE FoR THE JorNT CoMMrrrEE:

The Committee shall inspect and ascertain as to whether the occupier of the

Hot Mix Plant has got all the necessary permissions and clearances required

for the purpose lor the establishment of the unit and whether they arr

complying with the conditions of permissions or clearances if any, granted

and whether the pollution control norms are in order and if there is any

violation, natur€ of the action raken by the Regulating Authority including

imposition ofenvironmental compensation as directed in several cases by the

Tribunal and to ascertain whether the unit is established in any of the

prohibited zone under the TCR Notification, 2003.

3.0 INSPECTION BY THE JOINT COMMITTEE

The Joint Committee inspected the hot mix plant on 06.02.2020. The

complainant was contacted over mobile phone which was firmished in the OA

and there was reply that "wrong number". The owner of hot mix plant was also

informed to be present during inspection.

2

ChairmanI

I

J



The following committee members were present;

Other Officers present during inspection are:

sl.
No.

Name and designation Department

I Sri. R. Bhaskar,
Assistant Environmental Offrcer.

RO, KSPCB,
Nelamangala

2 Sri Manjunath I(
Thhsildar, Nelamargala

Revenue
Department

3 Sri Mahesh
Revenue [nspector, Thyamagondlu

Revenue
Department

Owner of the hot mix plant Sri. Arun Kumar was also present. Complaint Sri

Kirankumara was absent.

4.0 ABOUT TITE IIOT MIx PLANT

l. Sri K Arunkumar had estabtished hot mix plant in the name lWs Arya Hot mix

plant (SMH Enterprises) at Sy No. 2214 of Gundenahalli Village,

Thyamagondlu Hobli, Nelamangala Tq, Bangalore Rural dis! without

obtainingconsenttoEstablish/operatebytheKarnaukastatePollution

Control Board (KSPCB).

2. The residents of Gundenahalli village, Thyamagondlu Hobli, Nelamangala

Taluq had filed complaint before Karnataka State Pollution Control Board,

Regional Office-Nelamangala on 05.02.2019 against illegal operation of hot

mix plant and dust and air pollution problem to the public (Annexure-2)
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sl.
No.

Name and designation Desigrated
the committee

I Sri P.N Ravindrq IAS, DePutY Commlssloner!

Bangalore Rural District
Chairman

2 Sri.Siddaramaiah C,
Senior Environmental Offi cer,

Kamataka State Pollution Control Board,
Zonal Office- B ore North

Member

3 Sri. Bhim Singh Gowgi, Regional Offic€r, KSPCB,

Nelamangala

Convener
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3. On receipt of the complaint, the plant was inspected by the Environmental

Officer of Regional Office, Nelamangala on 13-02-2019, and the detailed

inspection report was forwarded to head o{Iice with recommendations to

issue closure order as the plant was established without valid consent ofthe
Board and also causing air and sound pollution in the surrounding area

(Annexure-3).

4. Further, Mrs. Puttalakshmamma and Mrs. Bhagya. residents of Gundenahalli
village had filed one more complaint against the same plant with regard to

illegal opemtion of the Hot Mix Plant (Annexure-4). The plant was inspected

by the Environmental Officer of Regional Office, Nelamangala on

17-02-2020 and issued notice on 17.02.2020 based on the observations

(Annexure-5). The plant owner submi$ed the compliances to Regional

OfIice, Nelamangala on 24-02-2020 (Annexure-6).

5. The Environmental Officer of the Regional Office, Nelamangala had

inspected unit on 29-02-2020 to verif, the compliances made and it was

observed that plant had complied with the notice issued by the Regional

Oflice, Nelamangala dated 17 -02-2020.

6. The plant owner submitted Form - XIII and Forml applioations through xgn

software seeking consent under the provisions of Water (hevention and

Conrol ofPollution) Act, 1974 and Air (hevention and Control ofPollution)
Act, 1981 for the operation of hot mix plant at Sy. No. 2214 of Gundenahalli

Village, Nelamanagala Taluk, ,Bengaluru Rural District with hard copy of the

applications to Regional Office, Nelamangala on 02-03-2020 (Annexure-7).

7. On verification of the record submitted along with application by the

applican! the Deputy Commissioner, Bengaluru Rural District had converted

the land for industrial purpose (brick manufacturing) at Sy. No. 2214,

Gundenahalli Village, Nelamangala Taluk for an area of 35gunta vide order

dtd 07-08-201 9 (Annexure-8).

8. Since the KSPCB is not insisting land conversion for establishment of
industries (Annexure-9), the application was forwarded to Senior

Environmental Oflicer, Bengaluru North on 03-03-2020 (Annexure- 10) with
recommendations to issue consent under Water (Prevention and Conrol of
Pollution) Act, 1974 and Air (Prevention and Control ofPollution) Act, l98l
as all the Sy. Nos. ofGundenahalli village falls under Zone-l (Sl. No.266) as

per TGRCA notification dated l8-l l-2003, where in all industries are

allowed to be established except stone quanies and stone crushers.
(Annexure-l I )

I
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As por the recommendations of the Regional Office, Nelamangala' Senior

Environmental Offrcer, Bengaluru North has issued consent under the

provisions of Water (Prevention and Control of Poltution) Ac! 1974 and Air

iPrevention and Control of Pollution) Act, l98l for the period upto

3O-0g-2OZg for operation of the Hot Mix Plant (Annexure-12)'

5.0 OBSERVATIONS MADE BY THE COMMITIEE AT THE TIME OF INSPECTION ON

06.02.2020;

L The hot mix plant was not in operation and it was informed tha! the plant

operates intermittently as and when they get the order of road works' Cement

brick manufacturing activity was observed on the eastem side at sy no'

22t4(Localion map enclosed as Annexure-13)'

2. They had provided scrubber to hot mix plant as air pollution control measure

and provided zinc sheet barricade towards south and westem side of the

plant, masonry compound towards east. Mango plantations of the owner exist

on northem side.

3.KamatakastatePollutionControlBoardhadmonitoredtheambientair
quality near the plant using mobile monitoring vehicle for 24hrs on

05-01-2021 to 06-01-2021 and parameters are meeting the standards

stipulated. Copy ofthe report is enclosed as (Annexure-14)'

4. The hot mix plant was established in the Sy' No' 2214 of Gundenahalli

Village, Nelamangala Talulq Bengaluru Rural District, bu! not in the Sy'No'

136asmentionedintheoA.Thelocationoftheplantinthepresentcaseis
t .35km form Kumadhwathi River. As per the TGR notification, 2003' the

said location falls under ZoneJV, where, only green category industry is

allowed. As p€r the Board reclassification of the industry dated 15-06-2016'

hot mix plant falls under Orange category and the said activity is not

permitted in zone-lV (Annexure' I5)'

5. There were few residences built at an approximate distince 45m from the

plant.

6. The land has been converted for industrial purpose (brick manufacturing

unit) at Sy. No.2214, Gundenahalli Village' Nelamangala Taluk' but' land

owner has established the hot mix plant in the converted land illegally'

9
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6.0. DECISION oF THE coMMtrrrEf,:

2. The Environmental Compensation has been
formula:

EC=PIxNxRxSxLF

l. As informed by the Regional Officer, KSpCB, all the survey numbers of
Gundenahalli village falls under Zone-l of TGRCA NotificatiorL where all
types of industries are allowed to be established except stone quarries and
stone crushers. Actually the village Gundenahalli printed at Sy No. 266 underTGRCA Notification comes under Sompura Hobli, where as the
Gundenahalli at present case comes under Thyamagondlu Hobli. In the said
notification, the virlages have not been printed Hobli wise. on verification of
the notification, it was observed that the name of Gundenahalli at present
case has been wrongly printed as Cuddenahalli (Narasapura) under serial No.
265 ofrGRCA Notification, and hence it has led to confusion whire deciding
the zones, As per the notification, part of village comes under zoneJII and
part of village comes under zone-lV. ln zone-lll, only agriculture activity are
allowed and in zone-lV only green category industries are allowed to be
established. Hence, the commiuee decided to withdraw the consent issued by
KSPCB by following procedure since the activities comes under orange
category which is not permitted in zone-IV, including lelying Environmental
compensation as below;

calculated by using following

EC = Environmental compensation (in Rs)
PI = Pollution Index ofindustrial sector
N = Number of days of violation took place
R : A factor in Rupees for Environmental compensation
S = Factor for scale ofoperation
LF = Location factor

Note:

a.

b

c

PI Shall be calculated, based on the prescribed scoring methodology
given in CPCB document, wherever the pl score L noi uiuiiuir". lt **
::9c^1r,,1]-lil,le averase poilution index of 80, 5o and i0 may be takenror carculatlng the environmental compensation for Red, Orange andGreen categories of industries respectiveiy.

\is- 1-fac1o1 in Rupees, which may be a minimum of 100 and maximumof 500. It. is.suggested to consider R as 250, u, it" iniironr.ntur
compensation in cases of violation.
S could be based on smalVmedium/large industry categorisation orvolume of effluent discharge per day I 

-fu"l .onrir"a ier Oay *tfr

6



variable weightage shall be 0'5 for micro or SSI units' 1'0for medium and

d

e

1.5 for large units. , e units located in crirically polluted

LF could be.. 1'5 for 
^t:;"J';r:-i;;y to large.habitali""'_ ,11,i

areas/ecolo gicalll 
. 

**"]:: :i ;nl# io, i istin g ecolo gical I v sensitive

scooe if LF will be examlff

i"i'r *a p.-i*itv to,large.habitt'rlli"rr*,t"" to rhe date of issue of

N = 385days (from the date

3

consent)

Hence, theEC:50x385 xRs 250x05x1'5= Rs 36'09'3751'

It was decided to send the above proposal :l "*t':''"'::l^l 
compensation to

the Member Secretary' *t;;J't;Pollution control Board for issue of

EC demand notice'

Land conversion has been issued for the purpose' of' blick manufacturing'

since the owner of land n"' #;;;; Lia r"' *1i;1-" ffi:"[::fi"[:
:ffi;.; ;;;'ded to withdraw the land conversron (

dtd 07.08.2019'

vintlra, IAS)

(C. Siddaramaiah)

Senior Environmental Officer
- 

KSPCB, Bangalore North

DerruN Commissioner
eungutore Rural dist

1
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+-:.i,: I Fax : 080-25586321

d**)ee,''l Erlail : ho@kspcb-gov in

i.f Bt$ / Website : http://kspcb'gov in

'Anr.co..r* -f 8333.','.:3li?3:rZZZZl',i

"dofd CdJ', I 5od5d' d)dB?iso' do 49' tlt-rr:Uet'sr' dorlc'rddJ - soo oot' doared c-oa3t' 
'IrdJ

ransara Bnavatr , i"t t ;ti' ;tu' +;9' Ci'"'uii 3i'I;i Bai:galo;; 530 0!i' FLai;iai'11' Sttt'' l:d;:

OFFICE MEMORANDUM

Sub: Constitution of Joint Committee to obtain the status of the operation of the Hot Mix Plant

tocated at sy. 
"r. 

tgt u #0, Lrnlenha i vi[age, Thyamagondlu Hobli, NelamanBala Taluk'

Bengaluru Rural District - reg'

Ref:NationalGreenTribunal,Southernzone'Chennaiorderdated:1512'z02OintheOA'No'258

Preamble'u 
Hon,bre Nationar Green Tribunar, southern Zone, chennai has passed an order Dated:

r6.l7.zo7ocited at ref regardi";;;;,;;;;;; mud. on ilesal operation of the above said Hot Mix

plant without obtaining consent'foi ,r,.u-tirnrn"n, 
"nd 

consent for operation and running the plant

in a prohibited eco_sensitive .*;;;;;" iippagondanahalli Reservoir Notification (TGR) dated:

Og.1i.Z0O3 issueci by ,nu oorur"n-rlni oi i<rr*iii.-. ir is stateci rhar, tire aurhorities oi rhe Hor ivr'ix

plant have also not obtained ""."ir.rv 
permission for.conversion of the agricultural land for the

industrial purpose as ,"q,i'"a 'ii"' 
tt'L 

'i"n"tuk' 
Land Reforms Act' The operation of the Hot Mix

Plant is causing serious air pottution in the locality affecting the health of the people'

TheHon,bleNationalGreenTribunalhasdirectedlheKarnatakastatePollutioncontrol
Board (KSpcB) to initiate ..,,"1'rg"l"riine uot nitix Plant Jor non-compliance of siting guidelines

issued by the Board and t" ut" *l-r'itfi'"t for settin8 
Yp :f 

Hot Mix Plant in the State of Karnataka

so far as the Hot Mix prant lon'Jaerea to be the plant emits more toxic substances into the

"rriror,r"n, 
*h,.h causes vulnerable disease to the human beings'

inthlsbackgi.ouiid,toasceitaintheSenuinenessoftheattegationsandl.;olationsa}ieEicd,
the Hon'ble National Green Tribunal felt it appropriate to appoint a Joint Committee to get the

present status of tne operafion oi the said Hot Mix Plant to 8et the factual as well as action taken

rePort.

ln view of the above,

hereby aPPoints a Joint
the Hon'ble National Green Tribunal' Southern Zone, Chennai,,Jhe^(SJCB

Committee consisting of Officers from the following DePartme'ot

The Deputy Commissio ner/District Collector,

Bengaluru Rural District , Karnataka

2. The Zonal Senior Envi ronmental Of{icer,
Member

Karnataka State Pollution Control Board'

Ben aluru North

4lte
hv7l; .

3. The Env

Regiona
Karnata

ironmbrital officer,

I Officer - Nelamangala

ka 5tate Poiiution aontroi Boarci,
Convener

Details
/

Name & Designation

Nelaman la Taluk, Bengaluru

q Sl. No.

1.



The Committee shall inspect rnd ascertain as to whether the authorities of the Hot Mix Plant is

having all the necessary permissions and clearances required for the purpose for the establishment

ofthe unit and whether they are complying with the conditions of permissions or clearances, if any,

granted and whether the pollution control norms are in order and if there is any violation, nature of

the action taken by the RegulatinB Authority including imposition of environmental compensation as

directed in several cases by the Tribunal and to ascertain whether the unit is established in any of

the prohibited zone under the I bH Notlilcatlon, 1u03.

It is requested to nominate the Officers from your department for the joint inspection. The matter

may be treated as'most urgent' since KSPCB is the Nodal agency for co-ordination and is required to

submit the Joint lnspection report within 27.01.2021, the same shall be submitted to the Hon'ble

l,lGT ore or hefore 2&012(UL

Enclosures:

i. Copy o, the Board meeting m€mo No, 1294 dated: 03.06.2017 on siting guidelines for

establishment of Hot Mix Plant and Ready Mix concrete.

aL - ,\ !t !.t^ r?C -a tattn {<?lll. lllttl (,l(.El uclcur lur^..Av. -er- r,-r.

sd/-
CHAIRMAN

KARNATAKA STATE POIIUTION CONTROT BOARD

To..

The Deputy commissioner/District Collector,

Bengaluru Rural Dist.ict,
Karnataka

1

1

3

The ZSnfl S._$iOr Er$ljrorvlre&tat fffieer-
Karnataka State Pollution Control Board,

Bengaluru North

The Environmental Offi cer,

Regional Office,

Karnataka State Pollution controi uoarcj,

Nelamangala

Copy to:
1. The zonal senior Environmental officer, KsPcB, Bentaluru North instructed to co-ordinate

fo, cond;.cting the .,o;iit rispertor} :...ith ths Ch3i..tne!] +f th4 ca*ltriitte,e imtnediatelv and to

submit the Joint inspection report on top priority and since it is required to forward it to the

Hon'ble NGT within the stipulated time.
The Environmentsl officer, Regional office, Karnataka state Pollution control Board,

Nelamangala is instructed to co-ordinate with the Zonal Senior Environmental Officer, KSPCB,

Beagaturu l.|torth fa! conductina Joint inspection to submit the report within 27 .01.2027.

3. Case File

,t

le;,- -'
MerilaEfisfe-REranY

KARNATAKA STATE POttuTloN coNrRot 
ryARDq\ /,/1''P" \X\
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tlr'l€l.91ye -1ii U

tovrards a claanr:r Karntta'

Regional Oftics - Nelsmangala
(amatti(a State Polution Coolfol Aoar.l

lst Flooc Urban Eco Pati(
'100Ft. Road, 3rd Phase
Peenya lndustdalArea, Bangalore - 560 058
Ph, : 08G2839M99 Cell : 984531 1465

e-nail : nelafi Bngala@kspcb.govin

Bd(}i dlrro : dodrofio
1dr ,$dB. eDF ' .}lnc- af,F

100 eA di, 3de dod,

arf!06 d/Do') Ed(d
do/idJDd) - 560 058.

NO. PCB/88/NELt2ot8-tst I c+

To
Member Secretary ,
Kamataka State Pollution Control board
"Parisara Bhavan" 5s floor, Church street
Bangalore -560001

Encl:
1) Copy of Compliant
2) Inspection Report

DATE: ,.

5 FiiP" 201q,

:(-
D,SP4TCHTD

@L{itrt'.^
ENVTRoNk{ExfKL ohflcnn
,.r RO- NELAMANGAL,\^ _I \ .,\./Y rlM r-" -tJ\_yr' ,

Sir,
Kind Aun : Complaint and Enforcement cell

Sub: Forwarding the Inspection report of M/s. Arya Hot Mix Plant ( SMH Groups),
Sy No 138, Gundenhalli , Thyamagondlu Hobli, Nelamangala Tq, Bangalore Rural
District - reg.

Ref: I ) Complaint received from Gundenahalli residents Dated 51212019

2) This office Inspection on 13/2/2019

**********
With reference to the above, please find herewith enclosing the detailed lnspection

Report the undersigned rvith respect to complaint received against M/s. Arya Hot Mix Plant
( SMH Groups), Sy No 138, Gundenhalli , Thyamagondlu Hobli, Nelamangala Tq,
Bangalorc Rural District It is recommended to issue closure directions under the. provisions

of Water Act and Air Act consent under Water (Prevention and Control of Pollution) Act 1974

and Air (Prevention and Control of Pollution) Ac1 lQSl .ri;:: ,,. ','i- -.,. :.

Yours faithfully,

I

O\t,





al,
TNSPECT|ON REpoRT oF SRI.RAMESH.K.M, ENVTRONMENTAL OFFICER,

REGIONAL OFFICE, NELAMANGALA

Officer Accompanied : Sri. Bhaskar.R AEO

NAME & ADDRESS OF THE INDUSTRY : M/s. Arya Hot Mix ptant ( SMI{
Groups), Sy No 138, Gundenhalli ,
Thyamagondlu Hobli, Nelamangala Tq,
BangaloreRural District

DATE OF INSPECTION : 13/02/2019

: Orange as per the Board Notification

: Sri. M.D. Khadhar - Incharge

CATEGORY

COMPLAINANTS PRESENT : Sri. Manjunath
Smt. Puftamma
Smt. Narayanamma
Smt. Bhagyamma
Smt. Vanajakshi
Smt. Prema
Smt. S araswathamma
Sri. Vasim

PREVIOUS CONSENT STATUS : Not obtained consent from Board

: ZONE-3 & 4 ( Part of Gundenahalli village)

: 13.21350 N, 77.3194458

TGRCA ZONE AS PER NOTIFICATION

PERSON CONTACTED

GPS Location

Preamble:
The residents of Gundenahalli Village had submitted complaint to this offrce on 5/212019 and
informed that there is one Hot Mixing plant is operating ar sy no 22/4 of cwdenahalli village
and causing Air pollution and sound pollution and due to which surrounding environment is
affecled. In vierv ofthis the location rvas inspected and following observations are made;

o The industry was not operating at the time of inspection However they have established
the hot mixing plant without obtaining consent under Water Act and Air Ait from the
Board.

o The industry is established in the agricultural land and surrounded by mango plantation
and residential colony.

. The source of water is from . Govt Water supply Borewell and tankers. The industry had
made a residential colony fbr workers and the sewage is being discharged to soak pit.

o The industry is having one number bitumen tank, one number chute and 3 conreyors.
. There is no air pollution control equipments for the chimney attached to Hot Mixing
chamber. They have provided chimney ofabout l2 mt AGL which is inadequate.

o The Industry is operated by the DG set of capacity 125 KVA for which chimney up to
roof level is provided

D L' .11-''l'1 '

"4 x



1 a-iI \r-'

Th: Location of the industry falls under Zone-1 or Zote-4 as per TGRCA Notification
Date<l 18/l l/2003. The Notification says pa(s of Gundenahalli village are Zone'3 and

Zone -4, since no Sy Nos are mentioned it is difficuit to say which zone the industry

exists.
There is no plantation foithin the premises of the industry and lot of dust deposition

obsened on the leaves of mango tree Iocated adjacent to this unit'
The photographs are taken are enclosed.

The residents of Gundenahalli village informed that the industry is operating in nigbt time and

causing Sound and Noise Pollution. The complainants are requested to take action against the

industry in view of Air Pollution and sound pollution. It was found that there is one house at a
distance of about 34 mtrs towards North-East and a residential colony exists at about distance

of 200 mtrs towards South West (Google map is enclosed).

RECOMMENDATIONS: Since the indusay is operating \,vithout valid consent of the Board

and also causing Air pollution and Sound pollution 10 the surrormding environment, it is

desirable to issue closure order to the industry under the provisions of Water Act and Air Act

P.Y /Y4\. ,E3
OFFIENVIRONMENTAL

l
C
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Arrr.*.*ro -.v

KARNATAKA STATE POLLI.JTION CONTROL BOARI)
REGIoNAL OFFICE: NELAMA |IGALA

rban Eco-Parlq lsr Floor, lO0 feet Road, 3d Stage, Peenya lndustrial Arer, Bangalorc '560058.

E-majl: nelamanealafiiksocb.eov.in Ph: 080'2E390499ffi\Itt
Reminder-l

No. pcB/Ro (NEr-ynrnaore-zol -{t0 Date Fi.3 :i?0// BY RPAD //

Authorized Signatory,
Nl,/s. Arya Hot Mix Plant (SMH Groups),
Sy.No. I 38, Gundenahall i,
Thyamagondlu Hobli, Nelamangala Taluk,
Bangalore Rural Distrct-562 123.

Sub: Statutory obligations under the provisions ofthe Water (Prevention and Control ofPollution) Act,

i974 and the Air (Prevention and Control ofPolltrtion) Act, l98l-Reg.

'il7
To,

Sir,

Ref: l. Public Complaint by the residents ofGundenahalli residents dated 05'02.2019'

2. Inspection ofyour industry by the undersigned ofthis office on: 13.02.2019.

3. Public Complaint by the residents ofGundenahalli rcsidents dated 03.02'2020'

4. Inspection ofyour industry byithe undersigned ofthis office on: l7 -02-?020.

With reference to the above, it is to be informed that, the residents of Gundenahalli village,

Tyamagondanahalli Hobli, Nelamangala Taluk had filed complaint against your 
_Hot 

Mix Plant

".tuUtirtt.a 
and operating at Sy No 22t4 of Gundenahalli village, Tyamagondanahalli Hobli,

Nelamangala Talu[, Bengaluru Rural District. The hot mix plant was inspected on 13-03-2019, by

the officers of this office to verify the facts mentioned in the complaint. During the time of inspection

following are the non-compliances were observed;

l. You have established and operating a hot mix plant at the aforementioned location and

engaged in production of hoi asphalt and jelly mixture with an installed capacity of 150

MT/hr, without obtaining mandatory consent of the Board.

2. The hot mix plant."".ito be established and operating in an private patta land, which is not

duly converted for industrial activity'
3. Aft; verification of Thippagondanahalli Reservoir Catchnqent Area Notification No FEE

2I5ENV 2000 dated fgiifSOO:., it is noted that the Hot Vix Plant is established in

Gundenahall i village, Tyamagondanahalli Hohli, Nelamangala Taluk, which falls in zone 1.

4. The hot mix plant is surrounded by agricultural land in all the four direction.

5. The chimney height provided to tire aiphalt heating tank is insufficient. Since asphalt heating

tank is not irovfued with sufficient neigtrt ctrimney, smell nuisance during asphalt heating

may be caused in and around the hot mix l)lant area. Also, you have not taken adequate

measures to mitigate the odor emanating from the hot mix plant'

6. The height of the stack provided to the 
-asphalt 

and jelly mixing-drum is also rot adequate and

there are no suitable aiipollution control equipments installed for the control of air emissions

from the stack.
7. The raw material such as metal (elly), asphalt (bitumen) were sfored in the project site, the

8

site is not provided with rietteling or asphalt surface. ,/ !

Required pollution control measlures such as sheet metal Uq?-q;* alounl the project site'

,rgilu, *u,.,. sprinkling on raw matcrials stock and site area f{rleffective dust suppression is
ll\H--



/.r'
notbeingfollowed.DuetowhichthefugitiveemissionsdischargedfromtheprojectSitewas
depositJ c. the surrounding ptants as- well as on the agricultural crops in the adjacent

agiicultural land. -,----,-. -,,^^,. ^-^,-..
9. V"ou have estatrlished and operating a DG set of 120 KVA capacity thereby discharging

emissions without valid 
"onrent 

ofthe Board. Further, the chimney height provided to the DG

set is not adequate.
10. ihe public road used by you for transportation of our raw material and finished product is not

|avei oi not prouiaed'with watei sprinkling measures to suppress fugitive emission'

beposition ofdust was noticed all alomg the agricultural land adjacent to the road'

The above observations are in violation of the provisions contained under section 25 of the

Water tpre.,rention & Control of Pollution) lct, t<j7l and.section 2l of the Air (Prevention &

Controior potturion) Act, l98l which attracts penal provisions under Section 44 and Section 37

of the aforementioned Acts respectively.

ThepenalprovisionsoftheaforementionedActsarereproducedherebelowforyour
information.

Sedion 25 or Section 26:

Whoevercontravenestheprovisionofsection25orsection26shallbepunishablewit\...-
i*prironr"rt for a term rvhich shill not be less than one year and six month] but which may extend

to six years and with fine.

Section 2l or seclion 22:

,.whoever fails to comply with the provisions of section 21 0r Section 22 0r directions issued

uoa..'rJtioi ii A, *r"ff, il.;;; oieach such failure, be punishable with imprisonment for a

terms which shall not be tess th-ari one year and six monthi bui which may extend. to 
1ix 

yean and

;il fi;;;Jh 
"as" 

tte r*rure continues, with an additional fine which may ext€nd to five thousand

;t*; f", every day during which such failure continues after the conviction for the first such

failure".

In view of the above non-compliances you are hereby called up-on to Show Cause within l0

days as to why this omce stralt ndt b. r"rornr.nded to initiate further course of action as stated

below.

L To recommend the Board lor issue ofNotice of proposed directions under Section 33 (A) of

the WaterAct, 1974 andsection 3l (A) ofthe Ai;Act, 1981 foi closure of industry'

2.TorecommendtheBoardforissueofauthorizationtotheofficerofthisofficetofilea
criminal case under the provisions of the Water Act, 1974 and Air Act' l98l'

3. To ir.u" n""essary direitions to the departments such as BESCOM, Water supply dePartments

fordisconnectionofpo*"trnOlo,wat"ttupplyconnectionprovidedtotheunitanddirection
to ChiefElectrical inspector for seizure of DG set'

4. To recommend the Soard for irrr" ol necessary directions to, the Deputy Commissioner'

Srngufr* Rural District, B;drlr* for seizuie of hot. mi/ blant fi1 fi!!:l:t *d

"p"r'?ii"g 
,t 

" 
hot mix plani. with out obtaining Land conversion fom concemed departrnent'

,II
EN v rnorlirrW^r. orrrcER

REGIONAL OFFTCE, NELAMANGALA



utul*" 
Hot Mix Plant (sMlr 

"" 
'1 

,.')r

i.l n".zzf +, Gunderrahalli'
Thvamagondlu Hobli'
Neiamangaia Taluk'
;;;;; Rural District -s62123

to'**, 
ENVIR.NMENTAL .FFI.ER

KSPCB
ri*it""r off-rce - Nelamangala

ir;;;;b.. Park, 1oo ft' Road

ii Pr,""., PeenYa Induslrial Area'

Bangalore -560 058

Sir,
Sub: Compliance under the provisions of the-Water (Prevention and Control

of Pollution) Act'1974 and the eir lereventi'on and Control of Pollution)

R.r, +:il i::;. - pcB / Ro (NEL \ I rND I 20 ts -2o I 7 60 D ate:' Lr'o2'2o2o

An*-*t^'u -;l a

Date: 19.O2.2O2O

in continuatron to the receipt of your office letter vide reference above'

herebY submit the Point rvise compliance to the issues raised in your letter;

Observations
ComPliance

sl.

\1'e

dahotmlx
Established art

c-rperating a hot mix Plant at the

aforementioned location and

engaged in Production of hot

asphalt and jellY mixture with an

instalied caPacit-v of 1S0MT/hr'

without obtaining mandatory

The hot rnix Plant seems to be

stablisl-red and oPerating rn an

We have establishe

plant of caPacitY 200MT/daY for

public works dePartment road

works. We have started the Process

of fiiing the consent appiication in

online XGN software'

:No.
il You have

C

d

,' u,hich is not

The land

lndustrial

conversion

has been converte d

purpose. A coPY

order is here

I

for

of

n ith
land

,'l k \c^
\a-

I

I

I

I

I

I

I
l
I

I

I

I
I

frbonsent of the Board'

I

.tl



duiy converted for industrial

activity.

After verifica-tion of

Thippagondanahalli Reservoir

Catchment Area Notification No.

FEE 2i5ENV 2OOO dated

18.11.2OO3., it is noted that Hot

Mix plant is established in

Gundenahalli viilage,

Tyamagondanahalli Hobli,

Nelamangala Taluk, which falls in

Zone l.
The hot mix piant is surrounded

by agriculture land in all the four

direction.

The chimney height provided to the

asphait heating tank is

insufficient. Since asphalt heating

iank is not provided urith sufficient

height chimney, smell nuisance

during asphalt heating may be

caused in and around the hot mix

plant area. Also, you have not

taken adequate measure s to

mitigate the odor emanating from

the hot mix plant.

The height of the stack provided to

the asphalt and jelly mixing drum

is also not adequate and there are

no suitable air pollution control

equipment's installed for the

e:_ sc(l

Yc;. agreed.

We are using diesel as the source of

fuei. Hence the odour nuisance is

very minimal. However the chimney

height is also increased upon your

direction during the inspection and

a photograph is enclosed.

3

J

!..\

6 A photograph of asphalt and jelly

mixing drum having provided rrvith

the required chimney is enclosed.

tv\"t"

i

I

I

I

I

I

I

!

I
I

I

I

I

i
I

,l

I

I

I

I

Yes. agreed, However the project j

location is converted for industrial j

IPurpose. I

I

I

I



- --l r><. i

r
trol of :rir ernissiot-ls from thecon

7

stack,

ih. .r.l' material such as metal Th€ project sit. iJ-metalled

fie11y), asphalt (bitumen) were

stored in the project site, the site is

not provided u'ith metteling or

asphait surface.

8 Required Pollution

measures such as sheet metal

barricade around the Project site,

regular water sPrinkling on rau'

material stock and site area for

effective dust suPPression is not

being followed. Due to which the

fugitive emissions discharged lrom

the project site rvas dePosited on

the surrounding Plants as well as

I on the agricultural croPs in the

adjacent agriculture land

I You have established

operating a DG set of 120KVA

capacity therebY discharging

emission without valid consent of

the Board. Further, the chimneY

height provided to the DG set is

not adequate.

asphalting will be done in due

course of time. I

control W'e are regularlY carrying out the

*'aier sprinkiing on dust causlng

area. However barricading will be

taken up within a month's time and

the photographic evidence '*'ill be

submitted to Your good ofhce'

The public road use

transporting of our

and finished product

or not provided

sprinkiing measures

and the work of increasing the height of

the DG set chimneY is in Progress'

Also in the online consent

application the DG set has been

included as an air pollution source'

Water sprinkling activitY is ln

process. However asphalting of the

same road will be taken uP in the

due course of time and the

completion status will be reported

0I d by you for 
I

raw material 
i

is not paved I

rvith \d,ater 
I

to suppress 
I

[.__14-

I

l

l

1

I

I

I
I

I



fugitiv<: emission. Deposition of to .. our good office.
dust was noticed all among the
agricultural land adjacenr to the

road.

with all the above said complia'ces ive request your good office not to initiate
any such actions against our industry and grant us the consent for operation
at the earliest

Kindly accept and acknowledge the receipt of this letter.

Thanking You

Yours faithfully

for Arya Hot Mlx Plant (SMH

N- L^u-
Authorized Signatory

Tdugittvt

l



Forw'arding & Undertakin
1r Lonseni Lr c5r.lo l',f.ll- rPcrn':on, r lxritr!'r'' ' J r"' p;'rds

Anne-"** -Jil-

g Letter from Industry
,,.p,,j,.,'." ..'i,,il,

LnuL- 5*r:il, i.
Appn

Iml]ortant
Note r

Frcm

This Document or its copy does "NOT" ser-ve as a Suppornng

Application lor a CFE i'CFO. This Lerter does "NOT" elrsure

Dear Slr. This applicatioi j! for the purpose ofcoosent for ope.ation - fresl-we 3:e @iving direaly-for CTO-fesh aiong wi*

&s (TE - fresh fees. The consel1t tbes r, 
""iJ"t.Jto' 

utt'"i*ent of Rs-0'98 CiG86 
"td 

rhe consent Ges und€rJyll9*ls'
carclofi ts Rs.5.000.00 under a ater act & R5.5000 0C under sir acl' Tte total coa_<s:t Bes lbr l[l years ls itl'ut'll llu x i I e

itiiir 6i"""iiir.r"* "ii. !,too.io -ri","tai consert fees is Rs.65.000.00. (i.ra! ;c.ept rhe lpplication and ic rle

deedtul.

Document Prali.l; i-; lndustry's Submission of an

that the Appli.3:ifl FEES has been paid.

To,

Applicatiod PsrPose :

Smh Enterprises, Category: ORANGE / SIIALL
PLOT NO:Sy. Io.2214,
sy. no. 2214, ro. 2b, hanumanthego$'dana palya, s-Y. no' 7214., no' 2b,

hanumanthegcwiiana pa\'l. kalaiugatta post, gurnlcnahalli ti,
Gundenahalli - 562123
Cortact Person: Arun Kumar K. M tfi9740440444,Ph:.9740440444

DIST: Bangalore Rural, TAL: Nelmangala' SIDC: Not In I*4

Print Date: 02,,0i/2020

S,-:rut.i:,t;; 3v: Bf{ELlt S f NaiFi U{}l\'ai i 5 ii
I liii-+ r

65000.00

to CFF, conditionsl l9102,20?t!'i 0741-[?0/8212020- 1074] *
(irdl.v accept rire aPPiicaliorll*e <ii;-ectly app iied for CF0-fresh aFplication along witlr rhe

eedtul !19/02120201- Dear Sir. l-.-si:ni has heen done. Kindly apnrr:ve th*fl-";rgrt lor funhet Processlrrg.

sir, sirce ot:r induslry i: an

1

l4

PCB-ID : 85975

INWAITD : 9066I
Dt;rgl$212020

"', he lv'lember Secretary,
Kaftalxka State Pollution Control Board
Parisara Bhavan, #49,4th & 5th Floor,

Church Ske€t, Bangalore-5 6000 I

11 we here by submit application for ccA ,lnward No : 90661, Date : 191022020k $Fo( cf&Fresh ) under waler
q .-^6i,.\r ^, 

p^tt,n;^.t Lat 1a7A i Air lPrevcntion & Control ot Pollution) A{1 1981 / Water (Prevenlion &

t.;ilfi'lipir,nii. i-ft, i'rt; i il lFre,uniio'n & iontrol or Pollution ) Act, lesl and enclosed consent {ee

F"vB*ffiggtffgtaiE given below as the capital invesiment is 0.98 Crs

Ourtl I llenlEankTransactionld Amount in Rupees

RHMP8577430967 65000.00

zr,il d.

eliist,

.. I::iji,' t8l
I I We have Uploada d the following PDFs Date

- Project repon indicating Iocrlion. extinl o f land wate'r 2O101-/20

nw materials, prodrcts afld by-producls, $ ater

consumprion details, waste water generation & Air Pollution
Estimatrd,?ropos ed investment on Project & Pollution

ontrol lvleasures

Land,'Premise s Details - To sst rlp in "other than
''. i,and Conyersioa Certifi cate- 1-and Possessior Cinilicatc

a1 with the sale deed rE ed) CFE CF

- .-.' ^f ^..-;.ro.(}t;./ nrmr-rship 
'company deed 19,Oa/70

CFETCFO-lst
L - l,aytut Plan showing the location ofrnanufacturitg area.

IAPC and Solid,Haz.$?sle slorage & coilcclion poirtts

she€t along with schedulc offixed Iq;0]10
assets.{CFO-l sUCFO

: .i:: i

2

4
4

4

6

1
1

..).,

# Files

9I19t0220Documont2
19lozt2a

Il9iA2lz0DCl - Docunentl

19t02120

Companv 5 SEA 1 ( Through XGi\ )

')2

N

-r.a_ Ca

i

I *2

i

l!



[. (h: ,ipplicanr duclsrc thrr I havc submiltrc irdl and cornpletc docurncnts antl inl'trrmatittn in conformity tt' thc applicile '

Acrs,, Rules. I am aware that, ,"y;;i;t irrJection in thr processing of application on account of incorrect ' incompleie '

inforn 'ion shall bc my rcsponsibility. 
Signrture By

(Arun Kumar K)

Nots: I am hereb.!- t,rclo3i.g Form.I(AIR),rorm-xlIl(wA.rER) printed through xGN sofrwrre along lYith lboye enclosures.

{iornparrv r SF,.'lL 2 ( Through XGN ) tr I c



)zc
Karnatrhrr Stgte Polluticn Control lloayJ

,,*,.ro ,inr,.r ' t". t!i' & jllt tlllr' ( hrrch sir'Jl l) r:irllr!f(-irtrl(lll I

-^-*c F0lll\t - |
Iscc lLul! :{' I

I l,' l,'- sul'rrlil1,-il ii l' l'!i' ':')

\\ atcr

lution
PoUutiofl

Authentic Signatu re

Yours faithfull.r-

q140440444

Date # Files Size(kb) #Page

1098

izz

"t

1.1

20o ()2t2

CF

4

2 2 19t07/20

4
5

'7

- I)ocument
ip tcomPanl' dccd

NR - c'oPY p! pannersh

CF E/CFO-tst
i'lan shou'ing the location ot manufacturing arca

r) LL - l.a!'out
U.ll'/Al'( and Solid,'Haz.\taste storage & collection Points

ct;u)
CA - Auditcd Balance .sheet along

assets indicaling Gross block of fixed assets.(CFO- lst/CFO

e\\al)

xed gloztzo 122

_t

Signature valirl

'il?'107ffi,,,,,u,

2'l49
601

463

eni

lith

than''otherlnsetTo up
t. cateficPossessionl,andfi cateL

UCFCFdeedsalethe

I

1

75t9lo7i20 1

.\lR
5 - Throogh \GN NtEl

AccomPaniments

I

I
I

I

t r279tt;o

\ retouxi I

I .. _t_
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- -_,.-_. -._:--*-.4,q;;-ikgry!-€"#EF\Irz
K:r rlui ! a l<r Staf r. lrallu t:o;i {,.ot tiiil l} ira i.tl

l'irisarl llllr .. . --19.-lth & 5rh l ir,.rr. ( h..:: ri: Srrccr. llirrr!.!L,r.(.:i- l)!,1-

FORilt - l
lSc('l{trlc lr, i

I l,r h1j subr0it[(d ill iri|licirtrj]

I Scls AEC

AIR
3 - Through XGN. NrEl
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/t"i .

Karnatak:r State llolhltion C:ontrol Boar(l
l)ari:at.! I)l:.i'.rn. :.1(i 11lr I i{lt I l.\,i'. ( h,Jf,rlr Stf(.!.1. l}irns-Likri.rl5r)(r()i)l

F',ORI{ - |
f\cc I\Lrh., 10 |

('l',' hc suhr'!!iIcd irr t:iplierrr.t

7. List oiRau'materials lr'ith monthly consumption rate (MTimonth)
Sr Raw Material Name

i 2l,m
II

l boulden dusl
rtuminous

I \. [,irl o{'l'roriucir $.il.h orollhh prodrctifxl r:rtc (l!IT/nronthl

a 21qq0000 - I!1.r
600.0000 - M.1
r50o 0000 , M.i

CFO Q
hot mix (asphalt) 6000.0000 6000.0000 - M.T, 6000 0000

: i;. [i risf (irsr-ription rr I the ma r o iacluring proccss tog€tbf r' 'r irh tr fior (l irg r m a nd lal our pia n \ho]] ing lasrtiol oi a i
r tttts, strcks alltl :rnt, olltcr emislion points, 

^s 
per the PI]f attxchc(l

,l & 9. Drtails of Boilers / lltrters / Eurnncrs I Gencrators irlrallcd in the plant.

An\ Other 5 Ilot mix !.(Iq!qb$ rlqR
ARl. chimncy' ; AEC

Diesel i N,A
1NAl D.G Sets ,-5 l20KVA- 5nr Dicscl

,'roress etlrisriotts

l{}. l)etnih of air Pollrrtion tontH}l equipnrcnt for tlrr contrr}l of I'olluli!)r! ,'r:iulting fiar} crriision of pothlfi}nl\ ti{rnl
llrotcss planl and conrhuslion eq1lipmcllt.

Accoustic Enclosures,Scrubb€r
Iloilcrs=l). O(; Sets=l . llorcrclls = 0. Tubsrrell(: 0, Capaciti of .\ll =

' 12. l/We tlnher declare thal inlbrmation firrnished through this application is conect to the best ofmy / our knowledge.
13. Declaration
(i) liWe hereby submit that in case ofany change relating to manuFacturing process / product, fuel emission rate pollution

control equipment, capacity ofthe plant etc. fiesh application lbr consent shall be made and until such Consent is
granted, no change will be implemented.

(ii) IlWe undertake to furnish any other information rvithin one month ofsuch intimation received from the Board.
(iii) I/We enclose here with Bank Draft No. =& dale : 19lt2n020 lot Rs :55@0 {ln words : Sixty Five Thousand Rupees Only)

14. l/We hereby a$ee to submit to the Board, application for renewal of Consent atleast one month prior lo lhe date of
expiry ofthe pressnt consent period.

Pay Remark :

ln favour ofthe Kamataka State Pollution Control Board Parisara Bhavan, #49,4th & 5th Floor. Church Street,
Bangalore-560001 as fees payable under section 25 ofthe Act.

v lmuardf$gose:

li$it li'c:. Ihc ct'nsenl licr ii cnlculntcd li--. !!rvertrlcnt o! Rs.().9{l ('a!:}.cs anrl rhc c,rnscnt l'c(-s under Small Oran_!t(] ci!tc.-lc$ ir

,,l ll,:.i. ()Ol.).t]l). l lic t()rc1 cl,n\i.nt lic. ij I?..55.{l{}0.i1{). Ki!tillr irei.t'pt rhe :in!-.li|nii,)n .Irij J(r thc IccJlirl.
Olher lnfonnaton :

( Please refer to Schedule I for the rate of consent fees.)

Details of Applicant :

Arun Kumar K
PI-OT/PHASE No. Sy. No. 2214,
Sy. No. 2214, No. 28, Hanumanthegowdana palya Sy. No.
2214. No. 2B. Hanumanthegorvdana palya. Kalaiugatta Post.
CundenahalliVi.
Cundenahalli - 562123
DIST : Bangalore Rural. TAL : Nelmangala. SIDC : Not ln

Paod0ct em6
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.?
)

K:iruatulia statc l'olIutlutt ('ourlui ilr'"t'!r
i,.r,.i:iur l-llli.\ .rn. :l-I9-.lab & 5rh | [\rr. ( htlrcii:lr(c!- l]ii.-1rk'(-ii'rr)f i

F'ORM - I
lscc l{ulu :{' I

i l,) t)i',ub,niltd in lriplicltlei

Cfo-Fresh - 90661

Dale; 02103/2020

l'( I}-l l.) : .3597.i

Application for consent for establishing 
'' 

operarion the^indusrial plant / plants under Section 2l olthe

Air (prevention & Control of Pollution ) Act' l9El

lAveherebyapplyfo.consent/renewalofconsentunderSection2loftheAir(Prevention&ControlofPollution)Act
f q8l i" 

".t"bfi.h7#rate 
/ the industrial plant / plants owned by Smh Enterprises

From: Surlr l-n teroa,ats

To.
'I'he Mem ber Secretary-'
Kanrataka State Pollutioo Control Board

Parisara Bhavan, #49,4th & 5th Floor,

Church Street, Bangalore-56000 I

ro bc located / located &t

'l-he relevant delails are as under:

l. Full name ofthe applicant with designation and

address and Telephone /Telex number / Fax No.

2. Names of full time directors / Partners / owners

with address and telePhone nos.

l. Full address ofthe factory / industrial planvs
(Surve)'No. Village plot No. location premises

etc.) with lelephone / telex Nos/ Fax No.

4. Date of commission ofindustrial plant/s or
proposed date of contmissioning

5. Plant/ project cost (Rs' in lakhs)

54.Spccity whether srnall, medium or large scale

6. 
-lotal number ot'emPloYees

PLOT/PHASE No. SY. No. 22l4'
i* lf". ZZA. n". 2B, ilanumsnthegowdana pal) a Sy' No' 22l{' No' 28'

Hanumanthegowdana palya, K.alalugatta Post' Cundenahalli Vi'
Gundenahalli - 562121
DIST, Baogatot Roral, TAL: Netmangrta, S[DC : Not ln l'A

PLOT/PHASE No. Sy' No.22l'l,Sl. No. 2211, No' 2B., Hanumanth.egorvdala pllya Sv'.No' 22l'l'

irr. :ii, ir"rln"nthegorvdana pail'a, Kalalugatta Post, Gurrdenahalli Vi'cundenahalli -

sOitZSblSf : Bangai-ore Rurat, tlt : Nelmangala, SIDC : Not ln I'A

: Arun Kumar K

: As per Annexure 85975-dir

: Smh Entcrprises,
PLOT/PHASE No. SY. No.2214,

Sy. No. 2214, No. 28, Hanumanthegorvdana palya S)" ry'
22i 4,No.2Ii, Hanumanthegowdana palya, Kalalugatta Post'

Gundenahalli Vi,
Gundenaballi - 562123
DIST : Bangalore Rural, TAL : Nelmangala, GIDC : Not In

I.A
: l0/01/2019

:98
: {}raugc - Snrall

:10
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Kanlataka SBte poltution Conrol Board
P.ri isara Bhavan, #.19,4rh & 5th Fki.,r.

Church Street, Bangalore-560001

6t
Karnataka State pollution Control Borrrd

FO ITM_X I I I 
purisar.ir llhar an- =.19.4rh & -ith l;kx)r. (.hulch strrcr,

Brlng;ll"rc-i6llr lI
lScc Rulc 32 l

Cfo-Fresh - 90661

Date : 02/03/2020

PCB-ID : 85975

Application lbr consent to establish or take any step to establish any Industry, operation proccess or any trealruent and

3:f.;1'#;,".,'il,[;;iXfr*r"iol*'*tion Li or ciatinut"ii., * ui*r,*g" *,,a.i ,Ji,., :J liiiri-iiare,lere,cnri,n on r

From : Snrh [nterprises
PLOT/PHASE No. Sy. No. 22l{,
S.y. No.2214, No.28, Hanuma_nthegon dana palla Sy. No.22l.1, No. 28,Hanumanth.cgon dana palya. Kalal-ugarta fi.,.'C#j"rrt rli vi,(iundenahalti - 562123
DIST: Bangalore Rural, TAL: Nelmangala, SIDC: Not ln t.A

l'rwe herebv roah' for ssnsen*gnslYal of conssnt under scction 25 of the \\,ate; (preventiori and Ctxrtrol ofvPolltrtion; ect'tgiqii 6t w+ to estJiisrr-o. iai"c'qi, r,.olq 
":,"qrish 

any Industry or operarion or precess or atreatment and disposal system.or any extension or addition'to bling into use any neo alterid outlet lor discharge ol.sewage/trade effluenl* to continue to discharge ,"*ul.7iiua. .muentt from land,,premises orvned by

l. Full name ofthe applicant

2. Nationalit), ofthe applicant

3. Consritution Type
1. Names, Addrcss and Tetephone

v Nos of Applicant

5. Address ofthe industry.

6. Dctails of Comrnissioning etc

7. Total nunrber ofemployee
expected to be ernployed.

8. Details ot'license. ifany obrained
undcr the provisions of lndustrial
Developement Regulation Act..
t95r

:Sr.ile oln *.Hr ;r nor rdeliinl

: Arun Kumar K
: INDIAN
: Proprietary
: Aran Kurrar K (9740440444)

:1010U2019

:10

: Arun Kumar K

: Smh Enterprises,
PLOT/PHASE No. Sy, No.2214,

. 
Sy. No. 22l{, No. 2ll, Hanu manrhegou,datra palya Sy. No. 22ld, No. 2ll,

H-an u man thc.gowdana palya. Kalahigatta p*i. 6r^i"rr"f,rfir vi,Gundenahalli - 562t23
DIST: Bangalorc Rural, TAL: Nelmangala, GIDC: Not ln LA

lvater
I - Through XGN NrEl



Karnatnka State Pollution Control Board
P rrisirla llhavan. ,ri49.4lh & :th I loor' (-hu(h Slrccl

lhnU!tl!', i()l rtr(r IFURNI.XIII
lScc RLrlc i2 |

9. Name ofthe Person authori sed to

sisn this lorm (lhe original
.,ihnrizrtian ercent ip the case of
inaluiaurl proprietor concem is to

be enclosed.)

t0.( a) List of Raw materials with monthly consumption rate (Monthly Data)
- Lrnit / l\{onth

Rarl Mrterial Name
iaoo.oooo - M 1

600.0000 - M.T
t500.0000 - M l

(b) List of Products with monthly production rate (Monthly Data)

Prcduct:\rm. _t:s.L \1 T 6000 0000lho t mix (a\phall)

(c) Licence or Annuai Capaciry oirhe intiusi(y , uptiaiioii 
''i 

ptoc!-ss ctc'

I l. State (laill qurnti(v of$ater in kilolitres utilized antl its source (domestic / industrial process boiler cooling otlrers\-

Code Remnrk

L)omestic Purpose 0.350 Thc sct\agc is lead in
seplic tank followed bY soakl

cit.

Others 00t0

12.(a) State the daily maximum quantit-v of ef{luenls. quantity and modc ofdisPosal (sewer or drai n 6r river of land or lake i

pond / or estary / tidaI wateE ,i sea water / Offshare ) Also attach analysis report oflhe efTluent.

Type ofefTluent,quant it-v in kiloliters, Mode of disposal.

(i) Domesric : Water Consumption : 0'350 Kls/Day ' Was te Water Generation : 0.280 Kls/DaY

ptlon: U.ulu r\ls/trd) ! wdsrr rtr-* r-:--rr:s . A 0I{t ( tcll}*v

fL 0 000 i for scrubbcr - lop uP

ot Specified . Domestic : Septic tank followed by soak

Septic Tank & Soak Pit

Seplic Tank & Soak Pit

ed in thc process or during waste treatment

(ii) Industrial : Water Lonsum

Mode of Disposal : Induslrial

Ultimate Receiving BodY :

Waste Wtr Discharge Pt :

Sr
Used S r Oil

N pr

Source of water Supp[!' & p€nnission obtained/Applied for : Tanker suPpl]

(b) Quality ofe{Tluent Currently Discharged or expecteci to 6e discharged

(c) whar monitoring arrangement is cunently provided or Proposed'

l3.State u'hether you have any treatment planl for industrial ' domestic or combined efnuents

Whether Industry is a member of CETP ? NOT

Boilcrs=0. DG Sets=l , Borewells = 0 , Tubewells: 0 ' 
Capacit"Y- of All=

14. lfves. attach the description ofthe process oftreat

vis the stanclards. State Details ofsolid lvastes general
ment in brief. Attach information on the quality oftreated effluent vis- a

IIlv Dilpos!l lvsn cm cnt

l-5 I
t

0050-Kr-T
0.0t0-M.'r

E

l5.l/Weftrrtherdeclarethattheinformationfumishedaboveiscorrecttothebestormy/ourknowledge.

I6. I/we hereby submit rhar in case ofchange either ofthe.poinr of discharge or the quantity ofdischarge or its quality' a

fresh application fo, CONSef.f i ifraiii"'","a" 
"ra 

until'such CONSIINf is grantid no change shall be brottght into use'

l7.l/weherebyagreetosubmittotlrePollutionControlBoardanapplicationforrenewalofconsentonemonthin
advance of the date of expiry 

"f 
i't 

" """J.4 
p*ioJ for outlct / discharge i1. to be continued thereafter'

\tasles Residues aonlaining oil

*Slrik. oul $hich is not rele\anl

\\'ater 2 - Throrrgh \CN N EI
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Ksrrrat*ka State Pollution Cotrtrol Boartl
Par'isar! lllllt\an 1'19''lth & 

'th 
lrioor' fhulch strcct'

FORM-Xlll llans.l.rt-560t)o I

lsct ltulc -rl I

18. l/We undertaLe to

'slrile oul Nhrch is nol rl'letanl

ther information within one month of its bei ng called for bY the Karn ttaka State Pollution
lumish any o

is. i,w"..n.tot" herewith Caslt Receipt No ''Bank o-rafl !9 -. 
--

'i a"t , iir)ozi6zo t", ns :osodo (ln woros : sixty Five Thousand Rupees only)

Pav Remark :

i" i""rr, 
"i,n" 

Kamataka state pollulion control Board par.isara Bhavan, #49.4th & 5rh Floor, Church Street.

Bangalore-560001 as lees payable under seclion 25 of the Act'

Signature of th€ APPlicaot
(Arun Kumar K)

lnward Puroose :

ll cslr tir:s. t hc cr:nscnle cs is ralcr-rlutci t,rr inr c"tmtnt , 
' 
t Rs 0 9S ( r'r rlcs arlrl t hc conscnt t'cus unJJr Small ( )r':-rngc c'rtcg"n t t

Rs.5.000-00 undel rrater uct & Rs.5ft6]0ii'tt"a"' ttii '"i 'nt" to{al consenl l-ees lin l0 ycars is 10'000 00 X 6 i c 60'000 0{) anil (Ilr l'c'er
- ':;ii.i.otiti 

oo. frt",otal consent tees is R' t's'ooo tto Kirld!! scccft thc application anddo lhc neediil'

!^- t-a^#ai.$ a

Signature vafil
o,ill;'107ffiff/on,o *
+0530 v

Water J - Through XGN N E
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*sortgd cDzid dtoOd, 0 o3:o-drm dc ods
l(arnataka State Potlution Control lloard

"dondddd", 1 ooEi 5S( d)d6rlCr, d0.49, dtlfFb(ttt, tlorlCad: - 550 001' dirD.t3d' zFdE

"Parisara Bhavana". 1st to sth Floor, # 49, Church Street, Bengaluru - 560 001 , Karnalaka, INDIA

No.pcB/726tcoc/2ors ;VU Day'Jd:l I- FEB ?015

CIRCULAR

Sub: Details require for processing ofConsent applications.

Ref: Board Offrce Memorandum KSPCB/DEO/CFE-CELL/

AEO-21 CFE/2002-2A03 I 17 25, dated 27-08-2004..

Y
In the above cited Memorandum (copy enclosed) the Board has

rndicated the essential details whicb are to be secured to process the CFE

applications. It has come to the notice of the undersigned that, the officers

are insisting for variety of details/information's which are redundant from

pollution aspect and are not in consistent with the requirement to process

appiication rnade under Section 25 of the Water Act 1974 and Section 2l of

Tir Act 1981. Further calling for document/information and imposing

cor;ditions etc were deliberated extensively in the CPCB constituted working

group meeting held on 04-02-2015 at Delhi. The consolidated opinion of t}e

working group is as under quote;

'rI^- lE^-L.;4* /:.-',- al+oa-.a--l tLnt tan r*.nd .tat -.1'!6^n?o e'vaadititwtc dicr*qqlo-'_ o-'_'

o.f application and untfurmiry on dectsion making, the SPCBs/PCCs shall

restrict its functions conferred upon it under the provisions af the statutory

requirements only. It shall not call for sruh documents and secwe the

campliances of the provisions of any other law being enfqrced by the other

'q,l&# 6dd 6g&, de6d .6oa gt!,t"
220
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consent condiiotzs such efect u,hich. are redundant fom potlution contr)lr-c-a' .. WL:: . -.. - -.:__.=..;. ii-;ij,irj p;,;;essit,6 iirc uppiicanons Jor consenls, due weighrage/
thoughts shall be given lo the pollution contro! issu:s ontS. The documents
like partnership deeds, land conversions/diversioh issles shall not be called
for.

In view of the above, the of,cers are hereby instructed to strictry adhereto instructions given in ofiEce Memorandum cited in the reference while
r. vlvJoiiig u-ri r.uriscfit apoiiCatiOns.

Encl. as above

hief Frrvirrqu!!es.!.te! OS

Arl.ro6a.l:.-*-......-
t) 

---\<-.
CIIAIRMAN

To,

l.c
2. Chief Environmental Officer-2.
, Chief Environmentai Offrcer-3, Nisarga Bhavan4. Chief Scientific Officer- 1, Head Office.5. Chief Scienrific Officer-2 , Central Environmental Laboratory, Nisarga Bhavan.6. SEO (Enforcemen tlr

\I

i

I

I
I
I

I

SEO (t7 Category Cell), SEo (Mines, Steel & Stone Crusher Ceil

vY .15rc rvlanagement ccll),
SEO (Infrastructure Cell), SEO (Technical Oflicer to Chainnan) andSEO (Inspection & Monitoring Cell).1 SEO (Bangaiore Citv), SEO (Bangalore East), SEO (Bangaiore Sourh- SEO (Bangalore l\hrthl qEa\

(rYr4l rgaiurri, SEO u.riiarwao

),

D^:

I

8.

SEO (Beltary) and SEO (Chitradurga).
o : (l) Bangalore CitY-East- (2) Bargalorec

City-Peenya, (3) Bangalore City-South, (4) Bangalore City- Urest,5) Dasarahalli, (6) Doddaba.ilapur4 (7) lrtlamangala, (8) Yelair:mka.(9) Anekal- fiO) Rrsa alti /t!\ ^-^:-.^r.--.^ -:qgler'rrraer rllEaf4, \, z, &amnagar!((13) Sarjapura l4) Chikkahailapua ( 15) Hosakote I 6) Mahadevpura(( l7) Mysore-t, (l 8) Mysore-2. (19) Mandya, (20) Chamaratnagar, (2 1) Tumkui(22) Chitradu.rga, (23) Davangerg 24) Kolat, (25) Shim oga, {26) Dhar*,a,1.
(

(27) Gadag (28) Belgaum-l , (29) Belgaum-2 (Chikkodi Centre), i30) Bagalkot,(31) Viiavapura (3?) Bel!sn, /2?\ D4 ePlr4l, tJJ' lrr03r.36) Kalaburagi, (37) Udupi. (38) Mangalore, (39) Hassan (40) Chiknagatur.al) Karwar, (42) Kodagu (43) Haveri. (44) Yadgiri.I
I

I
t

I
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KARNAT'AKA S'rA'Il1 I')OLLL tlo {:t}NTII{} l]{)AIII)

Rcglonal Oflice: Nelamangala
1" Floor, Urban Eco Park, 100 Feet Road, 3d Pha-.e-

Pdenya Industrial Area, Bcngaluru - 560 058.

Erna il-nelalnan ala ks cb. ov.ln Tel. No.28-190499

NO. PCB/Ro-N E LI so 12019 -20
g+z uarr:f3 

I'4AR 2[2'o

To

\

-Ei;."
---4-4EL-'za\72

The Regional Senior Environmental Offrcer'

Kamata'ka State Pollution Control Board
lurtr"^r."F"tt", l'' floor, Peenya 3'd Phase'

Bangalore -560001

Sir' 
Sub: Forwarding the Inspection report ol M/s' SMH Enterprises'

located ar sy. No- 22li, Gundenahalli Vitlage, Thyamagondlu Hobli'

Nelamangala Tq, Bangalore Rural Dist - reg

Ref:l.PublicComplaintbytheresidentsofGundenahailiresidentsdated05.02.2019.
2. Inspection of ti"'f'l'st"-U' tf-t" 

'natttignta 
of this oftice on: I3'02'2019'

3. public compt"i"i[v,"rr""#aents of Guidenahalli residents dated 03.02.2020'

4. lnspection of rt"l'lustV UV the undersigned of this ofice on: 17 '02'2020 '

- s.This office Noiileil;;;ht industry lio' 760 dated: t7-02-2020'

6. Consnet applituiion fif"O by the industry dated: 02-03-2020

i. rrop".tion of th" ind"t'v d, ttllt-?fltt on29-02-2020-

Withreferencetotheabove,M/s,sMHEnterpriseshassoughtConsentforoperationof
the Board and submitred ;;pii;", for the operation of the industry at Sy. No- 2214,

Gundenahalli villagc, Thyamagon<Ilu Hobli, Nelamangala Tq, Bangalore Rural Dist' The

irrdusuywasinspectedbytlreoffr"cerofthisofficeon2g.02.2020andtheirrspectiotrreportalong
with.Recomnrendati6ntoissueconditionalConsentforoperation'u0derWaterActandAirAct
is herewith enclosed.

1) Application Fonu
2) Inspection RePort

Yo thfully,

Bnyi al Officer
ll , Nelamanga la

encl P





ft
No. KSPCB/RO(NMC)/SO/20 I 9-20 / d:rled:

Inspection Report of Sri. Bhecm Singh Gorvgi. S. K, Environnrental Officer'
KSPCB, Regional Office, Nelamangala

Name and Address of the industry : lll/s. SI{H Enterprises,
Sy. No- 22l4. Gundcnahalli Village,
Thyamagaondlu Hobli, \elamangala Tq,
Bangalore Rural Dist.

Date of inspection

Category

Person contacted

Capital investment

Consent Status

29-02-2020

: Small- Orange

: Smt. M. D. Khader, Plant lncharge.

: Rs. 0.98 Crores as per the CA Certificale.

: Applied for CFO for the first tirne.

Activity for which consent is sought : Ho1 Mix plant

Inview of the complaint filed by the residents of Gundenahalli village,

Tyamagondanahalli Hobli, Nelamangala Taluk against your Hol \{ix Plant established and

operating at Sy No 2214 of Gundenahalli village, Tyamagondanahalli l{obli, Nelamangala Taluk,

Bengaluru Rural District. The hot mix plant was inspected on l3-03-2019, by the officers of this

offrce to verify the facts mentioned in the complaint. Copy of the Complaint letter is enclosed as

Annexure- I for reference.

During the time of inspection, it was observed that the hot mix plant is being

established and operating at the aforementioned location and engaged in production of hot

asphalt and jelly mixture with ar installed capacity of 150 M17hr, uithout obtaining mandatory

Consent ofthe Board under the provisions of water Act and y',ir Act. Hence, Notice was issued to

the Hot Mix Plant on 17-02-2020 to apply and obtain consenr of the Board. Copy of the notice is

enclosed as Annexure- II for reference.

The Hot mix plant authorities has submitted cornpliance letter to this office on 19-02-2020.

Copy ofthe letter submitted by the industry is enclosecl as Annexure- III for referencc.



1/ ,/t
' ' No.u, the hot mir plant has fiie.J prescribed application seeking Consent for operation of the

industry on 02-03-2019 along with the tbllorving documents;

l. CopyofRTCofland
2. Project rePorr

3. Certificate of Capital Investmsrt

4. Gort. Work Order issued by P\\'D. Bangalore

5. Copy of Land Conversion cenificate.

consent Fees: The rgdustry has paid cFE fee ofRs. 5, 000/- and cFo fees ofRs. 60, 000/- for 6

y"u* urrO". Water Ait and Air Acr (Rs. 5000/- under each Act) under Orange category towards

the capital investmenr ofRs. 0.98 crores. The fee paid is adequate under orange category.

Location:
The hot mix palnt is located at s}.. No- 138, Gundenahalli Village, Thyamagaondlu

Hobli, Nelamangala Tq, Bangalore Rural Dist. As Per the prevailing TGRCA Notification

dated 18-11-2003, the entire Sy's No of Gundenahatli village, Nelamangala Taluk, Bengaluru

Rural Districr falls under Zone-l. Bur as per the Environmental cleerance issued to KIADB by

state level appraisal committee oniy-. Orange and Green category industry is allorved' Hence, this

industry can be permitted.

L The GPS co-ordinatesofthe land is; l3 21350N 77'319445 E'

2. The proposed land is surrcunded by;

East - Vacant land

West - labor quarters and residential houses

North - Residential houses

South - Vacant tand, plantations and residential houses

'\

\ --

lf

Water Pollution Control:

l. The source of water is through lankers.

2. The consumption for domestic purpose is 0.350 KLD and discharge is 0'280 KLD' The

industry has provided septic tank and soak pit for rhe disposal of domestic sewage'

3. The rvater is used for scrubber. About 0.1 KLD of rvater is'used and the sanre will be

recycled back for the Ptocess.

4. The industry has provided partitioned settling ladrs for the collection and recycling of

scrubbed liquid.

Air Pollution control: The details ofproposed sources of air pollution and control measures are

as follows;

Rem:rrksAPC measure ProvidedFuel usedChimney attached tosl.
No

5.0 enr chimney *ith
Acoustic enclosrtre

DieselD. G. Set

capacity
of 125 KVA

I

I

i

I

complied
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Hot N.lir Pi:::i Diesel C;, clone dust coiie::or
fbllowed by scrubber :nd
chimney of height i i m

ACL

Conditions to be

imposed.

Solid lvaste: The details of solid waste generatict in Ihe unit are slu::- I'rcs: the settling !ad::
provided for recycling of scrubbed liquid and general waste. The inir-iiry has earmarked ar"-e

inside the premises and informed that the same riill be handed over to i:.j authorized vendors.

Recoramendations: - In view of thc above the issue of Conse;: :'cr Opcration i,,:.1., :i
considered by irnposing the following conditions;

1. To close down the industry if there is any complaints ot- causing pollution in the
surrounding area from the public.

2. To practice rvater sprinkling regularlf inside the plant prenises and along the roads
for dust supprcssion.

3. The applicant shall develop greenery in the form of g:rrden/Larvn/periphery tall
growing plarltation etc.., within the site.

4. To provide rain water harvesting system s'ith ground warei
under the TGRCA Notification dated I 8- I I -2003.

pits as required

elamangala
En

-y

Y_
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I

I
I
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l-S i)('B/Proj ects;/GlS/TGR/2005-06/ !}f

Bangalore
2t/04t2005

lo
the Secretary to Government,
tcoiogy & Environrrrent,
[,epa(nrent of Forest, Ecology & Environment,
.'r' floor, M.S Building,
BANGALORE

Sir,

Sub: GIS mapping of Thippagondanahalli reservoir catchment
area.

Ref: 1) Notification No FEE 215 ENV 2000 dated 18/11/2003 of GOK.
2) Govt., Order No FEE 215 ENV 2000.dated 1210112004

fhe GIS cell of KSPCB has carried out GIS based spatial analysis stucly to
Ielineate various Zones of Thippagondanahalli Reservoir catchment notified vide
rfened crders of the GOK, in to Villages & survey nunbers to facilitate easy
hteeretation of the zonation in the field.

Thippagondanahalli Reservoir catchment is devided ln to four zones for the
' purpose of enllronmental protection vide GO No FEE 215 ENV 2000, dated

t2/0t/2 e following are the zones

r@r'r}rir,{Et.sqi*$srsf sn*i
nru-ru(a- --x.!

004.vhI
Z,.ine-l Entire Thippagondanahalli Reservoir (TGR) catchment area, however

/ in this report for the purpose of clarity jz-one I is considered as
catchment area excluding zone 2, 3 & 4.

Zone-2: Arca covered with in two kiolmetres lrorrr the TG Halli reservoir
boundary.

'1nne-3: Area covered with in I km distance liom the river ban_lts of
Arakavathy (only up to Hesarghatta tank fiom TGR) and Kumdvati.

Znne-4: Area covered within 1 km to 2kni distance from the river banks of
.-. Arakavathi and (only upto Hesarghatta tank from TGR) and

:,',1.i-..,:if(umdvati ( excluding the areas falling within.Zone -2)

' ,.., r,1,,,; .,ly[onitoring the rp.lcl.isionEr of:,the GO..appeared to be dift-icult in,1he field
- because of the zoning based on kilometers from the reseryoir boundary or from the

bants of Ku,rrdvati and Arakavati rivers. To overcome this problem ii was de:ided
'.o classiiy the catchment in to various zones Village.wise and Survey number wise,
inr;ase respective village falls in more than one Zone.

I

.!

Back(round to the study:

I

I
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I
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> Themes like roads' reservoir and latrks' drainage' 
^village 

boundary are llcrl

11.)e vectorised aut' p'o-uia"a by Kamataka State-Remotesensing Applicatrrn

Centre (KSRACI to fiipCfi under the erstwhile lndustrial Pollt(icrt

Prevention Project (IPPP)'

>' Villasewise und Su*"y''umber wise theme is lrom BMRDA under ttc

BMRbA - ISRO Project (2000)

> CIS cell digitized ""n"* "ifjlg" 
maps (tho-se not available from llMtll)\'

theme) and in"otpotu'"f ii" t"'? i"to'BMRDA theme as far as tltose vrllagr:;

which come under Zones 2'3'4'

Information not available: 
"i;'';;"" of Aralidibba & Gundenahalli villages ol'

Nelamansala and Dombarahalli'il;l;;;h'lli & Shivanapura villages oI Bangalort

Ncnh, we could not p'"'id" *;;;;'i"Utt *i'" details even though tlrey ft'! in tnor

than one zone of TG Halli ;J'ti";;;;;*ent These details can be adtlcd as ar-'l

when we get the respecti""fii;;;';;;-; ]n 
"ut".on 

Motagondanahalli village ot' '

Maeadi tatuk, as all the '"*";;;;;; 
not auaitable in the theme fronr BMRI)A

*"lr"u" excluded ttris vittagerasl;;;;;;iiht"nes in to which it falls is incrcetet

without surveY numbers'

Methodolosv: GIS cell of KSPCB using the above thematic laYers has bu

various Zones meanr for environmental Protdc tion foilowing and arrived at the

villages lalling in each zone and surveY number & village wise details in case oI tle

viliages falling in more than one zone

Limitations: SurveY of lndia (sor) toposheet in I 5O000 scale has no villag

boundaries. KSRAC used taluk maPs for derivmg the boundary lvhilc ISRG

INRIMT studY had mcsaiced the digitized c s. There is a built in

error in the methodologY when we transfer s&{*er n to a lopo-map'

Notwithstanding these Ilm1tations, the quality of this data is next otrlr

to a field surveY to be carried out for the pu+ose and will suffice P meet the purPose

of monitoring envlronril ental regulations in case of Thippagood\ahal li catohment

&
I

i
f{'ered

aIea.

2::::;;::Village wise & Survev number Y':" d-:Yio

iir'#"*""a"nrt illi reservoir catchment area (Taluk wtse;'

i;;;,"M^Pt of Ao size ( 4 maPs)'

This is for Your kind Penrsal'

fo. ,uJ
tI

I

D
Kamataka Stat

_'r I 
j.lj

Yours faithfuilY'
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